
सीमाशुल्क मुख्य आयुक्‍त का कार्यालय, कें द्रीय राजस्व भवन, क्वीन्स रोड, बेंगलूर  - 560001
OFFICE OF THE CHIEF COMMISSIONER OF CUSTOMS; BENGALURU ZONE;

C.R. BUILDING: QUEEN’S ROAD: BENGALURU– 560 001
Tel: 080-22867990/22863714  FAX: 080-22862419/22868795   E-mail: ccu-cusblr@nic.in

Madam/Sir,

Subject: Grant of Authorised Economic Operator (AEO-T2) status to
            M/s. Schneider Electric It Business India Private Limited-reg

***
Please refer to the letter F.No.450/179/2009-Cus IV (Pt) dated 02.01.2017 issued by

the Director Customs and letter F.No.1380/65/2016 dated 11.01.2017 of AEO PM DGM on
the  above  subject  matter  and  Para  iv  of  CBEC  Circular  No.03/2018-Customs  dated
17.01.2018  (available  on  CBEC  website,  (Home->Department  Officers->System/Home-
>Public Information->Indian AEO Programme).

2. In this regard, it is also requested that details regarding below mentioned points may
be intimated to this office positively within 15 days of receipt of this letter vide post or
through e-mail address given above (header of the letter):

i) Show Cause Notice issued to them during last three financial years involving
fraud, forgery, outright smuggling, clandestine removal of excisable goods or
cases where Service Tax has been collected from customers but not deposited
to the Government.

ii) Case wherein prosecution has been launched or is being contemplated against
the applicant or its senior management.

iii) Whether there are any disputed duty demanded or drawback demanded or
sought to be denied, in all the show cause notices issued under the Customs
Act, 1962 (other than those mentioned in Point i & ii above) during the last
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three financial years.  The ratio of such disputed duty demanded or drawback
demanded or sought to be denied may be provided.

3. The details may include issue in brief, date of SCN/order and revenue implication.
In case this applicant has come to any adverse notice of the department/Govt., details may
be communicated.  In case any fresh / new SCN is issued in future, the same may be
intimated/endorsed to this office, so that the status/accreditation can be reviewed.

4. These  details  are  necessary  to  run  a  background  check  on  compliance  record
submitted by the party for the last three years in terms of Para 3.2 of the said circular.  In
case no reply is received within the aforesaid stipulated time period it will be presumed that
you have no objection in granting ‘AEO’ status to the applicant.

5. Moreover, if any incidence of dis-reputation of the applicant comes to your notice
now or in future, the same may also be informed to this office on above mentioned address
or e-mail id  ccu-cusblr@nic.in.

भवदीय / Yours faithfully,

     सयुंक्त आयकु्त / JOINT COMMISSIONER (CCO)

File No.CCCO/TECH/AEO/152/2021-AEO-O/o CC-CUS-ZONE-Bengaluru
I/349022/2021

416/418



ANNEXURE-A

Name of AEO Applicant :  M/s. Schneider Electric It Business India Private
                                        Limited

PAN:                              :  AACCA6398Q

Address:                       :187/3 & 188/3, Jigni Village, Jigni Hobli, 
                                       Anekal Taluk, Bangalore-562106.

List of other Locations/branches:
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